
I N THE C ENTRAI ADMINI S TRA VE 1I3UNAI 
ci TT\CK 3 ENCH;QJ TTACK. 

ORIGINALS 1PPLICAON NO, 332 OF 1999. 

NARAY?N SWAIN. 	 ... 	 APPI4ICANT, 

- Versus- 

UNION OF INI)IA & ORS. 	... 	 RFONL)TS. 

FOR INS TRUCEONS. 

whether it oe refered to the reporters or flot?i) 

whether it oe Circulated to all the Benche of the 
Ctral Administrative Triounal or not? rut; 

v Jh.ifrbJY 
(G.NAR/SIMHAM) 	 SàIIiSok) 
MB ER (JuDICI AL) 	 rv 



C EN TRAL ?DMIN I S TRA Tt yE TRIBUNAl3 
QJTTACK 13JCHZCUTTAC(. 

OREGINALJ APPLICATEON NO. 382 OF 1999. 
CU tac1Hi s 5T27i 

C ORAM; 

THE HONJ rsA3L. E MR. SOMNA Th SCM, 'JI C Ei CHAI EI4 AN 
AND 

THE HONCU RABLE MR. C. NARASINHAM, ME4B ER(JUDI.). 

.. 

NARAYAN SWAIN. 
Ag& aboit 23 years, 

i of tjdayaneth 5wain, 
AVP0:Caldia Barada, 
PS g3ugLlda, Di$t;QIaj am, 	 ... 	 Ap1icant. 

By legal practitioner' M/s.S. C.Puspalak. 
P. C.Bhuyan, 
sc 3 eu ra, 
Advactes. 

- Versus- 

Union of India rep resent€d throngh the 
Secretary, TeleCmunicaticn and Distant 
CcfliCatifl,N Delhi. 

Chief Postmaster General,Bhubaneswar, 
Orissa Circle,Bhuoaneswar. 

3•  superintendent of post Offices, 
Aska Di Vi Si (Ti, Aska, Dis t1 Ganj am. 

4. Rajendra Kamar 3ehera,At/Po:Balipadar, 
PS :Buguda, Dis t; Canj am, at present appointel 
as Branch postmaster, G(i.Idia 3arada Branch P1,st 
office,At/PosGodia aarada, /ia.Zaguda,Distzcnjam. 

aespndents. 

By legal practitionerm Mr.B.K.Nayeic,Additional 
standing Cc,.insel(Central); 
OR RPOND 	-1 to3, 

Mr.P. V. RaUKIIS. Mr.?. V.3. Rao, 
AQ vacate, ER R. NO.4. 
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2._ R D E R 

SOMNAThSOM, CE-CHAAj 

in this original Applicaticfl,u/s. 19 of the 

Administrative Tribunals ACt,1935, the applicant has 

prayed for quashing the appointment of ResX1deflt No.4 to the 

post or EXtra Departmental 3 ranch Post Ma ten1 GQ.di1 

Barada a ranch post office and for a direction to the 

RespCfld1tS to give appoinment to the applicant. 

DePartmental RespCflden ts and private Respondent 

No.4 the selected candidate, have filed counters opposing 

the prayers of the applicant. 

For the urose of considering this original 

Application it is not necessary to go into too many facts 

of this case. prcm the public notificatirr inviting 

applicaticns,which has been enclosed by the applicant 

himself,at Annexure-1 to his Oigifla1 Application,it 

appears that the post is reserved for eac canraunity. 

Respondents in their cointer have stated that in respcnse 

to the piblic notification • 13 candidates applied oit of 

which three candidates including Res.No.4 bel cng to 

QBC ccnumLrxity.AS the post was reserved for oac canLLnity. 

Res.No. 4, who had secured highest percentage of marks amonç,st 

the 3 OBC  candidates,was selected and applicant does not 

belong to oac couwinity.In the check list it is noted that 

the applicant oel onçs to sc which is not taken in to 

con sid era ti on under the n oti fic U on as a reserved c ctnnuni ty 
a4- 

for appointment to any Gov!t,pOs. Therefore, Departmental 
p. 

Respondents have nigh thy c on fined the s el ecU on to the 

three 03C candidates because the post was reserved for 
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03C ccimunity and arnngst these three, Respondit NO.1 

has got highest percitage of marks. Therefore, it is 

Cl ear that Respnnderit No. 4 has been rightly s el ec ted. In 

any Case,we find fran the check list that Res.No.4 has 

got 46.71% of marks whereas the applicant has got cnly 

4553% of marks in the HsC examinticn. In view of the 

above we hold that the application is withcut any merit 

and the same is rejected but wjtho.it  any order as to 

costs. 

(G. NARASIt4HAM) 
Mi3 ER(JUICIAL) 

I,  
V(\) iD 

VI CE-1Th 

I 


